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Petition mentioned.

2. We have heard the learned counsel for the petitioner who has stated that notice
has been served on all the respondents except Respondent No. 2. He has prayed for
various interim orders but to safeguard the interest of Respondent No. 1 company as
well as that of the petitioner, we direct that status quo by respondents shall be
maintained and Respondents shall not create any liability on the company in the form of
loan/credit facility/charge/hypothecation etc. till the next date of hearing. The
respondents are also restrained from transferring, alienating or disposing off the
immovable assets of the company in any manner whatsoever without specific
permission from this Tribunal.

34 The petitioners are also permitted to inspect the records of R1 company through
their authorized Chartered Accountant/Company Secretary. The respondent company
shall not refuse issuance of photocopy.
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4, The respondents may file their reply within four weeks with a copy in advance to
the counsel for the petitioners. Rejoinder, if any, be filed within two weeks thereafter
with a copy in advance to the counsel for the respondents.

5. Service of this order be effected through any admissible electronic mode or any
other mode permissible by law.
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